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Comm rce and Indu lry and China Council 
for Promotion~ of International Trade to 
dev lop and expa nd trade relations between 
the two coun tfie ; 

(b) if so, the dirrerent fi Jds in which . 
Indo-Chi na trade in proposed to be 
expended; 

(c) the pecific commodi ties identified 
export and for import; and 

(d) the d ta ils tber of ? 

THE MINJSTER OF COMMERCE 
(SHRI A JUN SINGH) : (a) Yes, Sir. 

(b) Under th Agreement, FICCI aDd 
CCPIT hav\! agr d to exchange aod distri· 
bute iof I rna tion and rna terials concerning 
new products, new technologies and new 
pr cesses in production in their respective 
countrie (i) 10 assi t each other in mutual 
cooperation in promotion f consultancy 
services and j in t ventures and (ii) to 
as ist/each Olh~r in holding conomic Hnd 
trade exhibitions and specialised fairs in 
ach other's country. 

( ) and (d). This Agreement does not 
identify pcclfic commodities for export 
and import between the two countries. 

Fi cal Policy to Curb Black Money 

946. SHRI CHINTAMANI JENA : 

SHR! MOHANBHAI PATEL: 

Will the Mi nist r of FINANCE be 
pleased to slate: 

(a) wh ther Governm nt are considering 
to i tr du e a Ion term fiscal policy to 
curb black mon y; 

(b) if so, th detai 1 thereof; and 

(c) th time by which the policy will 
b j n f( du d 1 

STATE IN THE 
o F1NANC (SHRI 

H ~ P OJ RY): (8) to (c). The 
tp 1 t f lhu N tional In titule of Public 
'nnne an P Ii y on "A peets of BI c 
o on y i lodi" ba been r Ie ed to 

. 
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the Pre s with a view to encourage a public 
debate on it. Copies bave al 0 been sent 
to all Members of Parliament. Suggestions 
so received will be con idered for drawing 
up a long term fiscaJ policy to curb bJack 
money. 

Non-Payment by Companies/Traders to 
Tobacco Growers 

947. SHRI V. SOBHANADREESWARA 
RAO : WiJJ the Minister COMMERCE be 
pleased' to state: 

(a) whether it is a fact that tobacco 
growers are yet to get crores of rupees dues 
from traders; 

(b) if so, the outstanding dues company/ 
trader· wise for the last tbr e yeat's; and 

(c) the action taken by Government 
for payment of dues to the growers? 

THE MINI.>TER OF COMMERCE 
(SHRI ARJ UN SINGH): (a) According 
to complai nts receiv d by the Tobacco 
Board from the growers, an amount of Rs. 
1.57 crore is payable to the growers by 
the trade in respect of Tobacco sold before 
tbe introduction of the Auction Sy 'em in 
1984-85. 

(b) The details of outstanding dues are 
given below: -

S. Name of the Co. Amount due 
No. as on 7·11·85 

(Rs. Jakhs) - -------_. __ ._-----
123 

1. 

2. 

3. 

4. 

S. 
6. 

MIs Sree Saojaya 
Tobacco Co. 

Kandimolla 
Raabavaiah Co. 

Intigrated Tobacco 
Traders Pvt. Ltd. 

Kommin la Venkateswara 
ao aDd Co. 

Sree Durga Tobacco Co. 

Sree Lak hmi T bacco 
Co. 

10.81 

19.29 

1.01 

2.11 

40.48 

42.16 
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1 2 

7. Globe Leave Tobacco 
Enterpri e . 

8. Vijaya Shanti Enterprises. 

9. Ambika Tobacco 
Enterprises. 

3 

39.33 

0.14 

025 

prosecution for for contravention of th 
regula tions m de under the A t nd to 
provide for enhanced penaltie for contrav n-
tioo thereof, Further, there is no cope for 
companies defaulting in payment to the 
growers in the auction sy t m introduced 
last year. 

Recommendation of Pande Commltt 00 

10. Sri Vijayalakshmi Tobacco Leather aod Leather Manufacturers 
Co. 

11. Thlrumala Enterpri es 

0.47 
948. SHRI K .S . RAO: Will the 

1.72 Minister of COM M BRCE be pleased to 
state: 

(c) Besides given notice and cancella-
tion of r gistration wher ver nece ary, the 
Tobacco Board has not renewed the registra-
tion of the defaulting firms for 1984 and 
1985 in re p ct of the companies at S. No. 
4 to 1 J. O the r companie have given an 
undertaking to clear the dues shortly. 

(a) the recommend ation f Pande 
Committee on leather and lath r manufac-
turers; and 

(b) the action taken so f r on the 
recommendation of the ommittee? 

Th Tobacco Board Act, 1975 has 
been amended recently ro provide for 

THE MI ISTER OF COMMERCE 
(SHRI ARJUN SINGH): (8) and (b). A 
statement is aiven below. 

Statement 

Recpmmenda tion 

1. A profes ional study of the system of collec'ion 
and muketing of ra w hides and kiDS in India 
may be commissioned by Government. 

2. The lSI standard definiog fini hed leatber should 
be made realistic and the export incentive should 
,be applicable to the floi hed leather so defined. 

3. While there is adequate availablity of I~atber 

resources in India to achieve the Seventh Plan 
targets, i, wou Id be desira ble to import finished 
!t'ather from bovine hides aod skins free of duty. 

4. A five year announcement, to coincide with the 
Seventh Plan, should be made for duty 
free import under OGL, of r w hides aDd kin, 
wet blu ... chrom tanned and eru t leather inclu .. 
ding spJit and ides. 

s. A th Review Committee COD i ted of diverse 
int r ,t including repre n(ative of the Ir d~ 
and industry, it wa felt tb t it r co mend lion 
with re ard t the port poli y and export 
'Q~"mjy~ 0 14 ~ODijO d 10 bro d jodi a~j II 

Action taken 

A study has be n Commi-
sioned through CLRI, 
Madras. 

Fioi hed Jea ther for xport 
ha been re-deftn d apr 
IS : 8170-1979 Guidelines 
for identIfication f fi ni hed 
Jea ther for xport w . . f. 
1-9-1985. 

Duty fr e import f b vine 
finish d leRther under OGL 
ha b n permitted. 

Duty free imp rt und r 
OGL of r w hid n kin 
w t blu chrome tano d nd 
cru t lea the i nclud D pJi 

nd ide thereof ba 
p rmitt d. 




